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It 

1/8J1. 1997 	 The 1 earned cOunsel for the applicant 

Shri$K.Siriha is present. None for the 

respondents. W/s has not been filed on beh1f 

of the respondents. Put up on 10.2.1997 for 

H 	 ( N.L• Paswan .) 
rviPSJ 	 Registrar I/c 

2/ 2. 1997 	None for the parties. W/s has not been 

filed so far. Put tip on 6.3. 1997 for f ling W/s 

( S.P. -Si nha ) 
Dy.Registrar I!/c 

3/6.3. 1997 	None for the arties. W/s has not yet been 

fj1ed e Put up on 17. 4. 1997 for filing W/s.as a 

last chance. 

Ms.
( S. .Sinha ) 
Dy.Registrar I/c 

4/17.4. 1997 	 The learned counsel forthe applicant is 

present. None for th respondents. W/s has not yet 

been filed though sufficient time was given therefore 

In the circnsta nces, let it be I isted before the 

Hon'ble Bench for direction on 12. 5. 1997 
A4 	J 

- 	 ( S.P. jnha ) 
Dy.Registrc..r I/c.5 

/ 



I' 

/ 

	

5/12;05197 	Shri .K.ingh, counsel:theapplicant, 

The learnea Sr.5tanang Counsel for tho ispozents 

prays for four Tweeks time 	f ileW/s. Al1aed. Rej oit er 

may be filed with in two eks thEreafter, 

List on 03.07-1997 fôraizection. 

(v NMehrotra) 
S Kr 	 V ïó e- Cha irma n 

	

6/03,07!i7 	Shri .K.inha, counsel for the applicant 

Shri J.IN.Pariziey, Sr.Stancing Counsel for the respondents. 

Thelrnd Sr. Stancting (àunsel for theres-

poncients prays for four wee ) time to file re.y. Rejoir 

may be f ilea within two wedo theafter. 

List on 26.08.1997 for clizection 	

) 

: 

(vNIIarotra) 
5 Kr 	 v ice -Cia jim an 

7.! 26L6.97. 	 None for the applicant. 

Shri J.N. Pandey, Sr. Standing Counsel for th 

respondents prays for two weeks further time to file 

w/s. JamolJoidar Allowed. Rejoinder may be filed with±n 

two u&eks thereafter. List it on 27.10.97 for .rection, 

L 

	

1685f 	 (V.N. Jlehrotra) 

Vice-chairman 

	

eJ 1.10.97. 	Shri J.N. Pandey, Sr. Standing Counsel for the 

rspondents is allowed one week further time to rile u/s. 

Rejoinder may be filed within Cone week thereafter. List it 

on 9.12.97 for direction with the name of, Shri \ 3.N.Pan.dey 

as counsel for the respondents, 

I/CBS! 	 (V.N. 11ehrotra) 

Vice-chairman 

	

9/0.12 97 	The learned SSC prays for one week's time to file 

reply. Allowed. Rejoinder, if any, may be £ fled w i'tih in two 
weeks thereafter, 

'List on 20,01,1998 for direction, 	r() - 
(V.N.Mehrtra) 

J 	Vjce..thajrman 



13/21.7 

I ,. 

I 
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2C.Oi.98 	Since 3ench is not available today, case is 
ajounied. to 8.03.i998 for direction. 	 A 

\J.K.Srivastava) 
- 	 Jy. Registrar 

11f 18.3.98 	U/s has been filed on behalf of the respondents. 

' 	 Rjoinder, if any, may be filed within two week. List it on 

. 5.5.98 for direction. 

,1 	 . 	 • (L.R.K. Prasad) 

Nember (-A) 

12/05.05.98 	 . 	 . 

Rejoinder not filed so far. lhr 	ce-s 

further time is allowed for the same, it on 21,07. 9 

for direction. 	 •,. 

(L..K.Pjsad) 	 (V.N:throt) 
SKY 	 Menber() 	 Vice-hairuzi 

1998 . 	 Rejoinder not filed so far. Four wr: 1 3 further •. 

time is allowed to file the iame. List on 5.Q.lr& -

for direction. 
VI\ 

( L. R. jç Pra sad 	 N. 	. 	) 
Iviember (A) 	 . 	Vice-CrV i , 

14/25,09.98 	Sri S.K.Sinha, counsel for the apl 

Pleadings in the, case al-i UD 

List on,i4.I2.i998 for adrn,tssic' 	0 

:' 	
., 

/ 	(L. A. K. Pasad ) 	 Me'tTOt s) 

SKY 	. 	Merrber(A) 	 'i*-juizr9n 

. 	 . 	,. 
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tco 	 15./ 14.12.98. 	Shri S.P. Sinha, the POUnsel for the applicant. 

-db JJAi 

Vs 'c 

 

As the pleadings ar complete in this case, list it 

on 22.2.99 for hearing before the Single ftlember Bench. 

	

/ces/ 	 . 	
. 	 .(L.R.K. PRMsMD) 

V 	 . . 	 . 	IItTJIBER(.R) 

V 	

V 	 V 	

V 

16/22.02.99 	- List on.22.03.199 	for hearing. 	
V 

	

H 	V 

V 	 V 	
(L.2.K.Psaa) 	V 

I 3KJ . .. 	 . 	 Merrber(A) 

/ 	I 	 V 

	

I 	 I 

17/22.3.1999 	For Want of time, let it be listed for 

hearing on 23.3.1999. 

Narayan 	
• V 	

V V 

MFS.. V 	

V 	 V 
Vjce....Chajrman 

18/23.01.99 	Let the matter be 1ted on 24.03.1999 for 
V 	 hearing.- 

V 

- 	 V 	 (S.Narayan). 
V 	

Vice-ajan 

	

V 	

V 

V 	 19./ 24.3.99. On the request by the counsel for the applicant, 

hearing is adjourned to 14.4.99.. 

/CEiS/ 	 . 
V 	(s. NAR/WAN) 

VICE-cHAIRIIRN 

0/15 
V 
 , 04.99 	Shri S.K.Sinha, counsel for the applicant 

V(L-Hmingliana) 

ri G.x4Agajwal, ASC for the rèspjndents 

on 01.07.1999 for hearing. 

(5.1aiián) SGJ 	 Member) 	 - 
Vicelajan 



7 N. 

21/1.7.99 	On the request made on behalf of both the parties 

list it for hearing on 2.7,99 

AK) 	 (Lakshman Jha) 
Mernber(J) 

22 

2.7.99 '  
List it for hearing on 16.89 99. 

(Lakshrnan Jha) 
F1enber(J) 

23/16.08,99 	'For want of time, the hearing is adjourn 	- 

ng - 	 ,. (S.Nacayan) 
Member (A) 	 ViceChaian 

24./ 14.9.99. 

For want of 'time, list it on 4.11.99 for hearing. 

4(L. 11IrI 	NA) 	 (s. NRYAN) 

I'IEMBER (A) 	 ' 	VICEm-CHAIRIIAN 

25.1 4. .99. 

or 674n of time, list it on 13.12.99 for hearing. 

/cosf 	(L. 	, GLII4NA) 	 (s. NRAYAN) 

	

V Er 1W8 Er R (A) 	' 	 VICE-CHIRPRN 



/ 

:. 

	

26/13.12.1999 	 For went of time, list it for heari 

1.1.2000. 

,( L.Hrningliana ) 	 (S,Narayan ) 
N16. 	 Member (A) 	 ViceChajrman 

	

27/21.1.2000 	Shr'i S.K eSinha, counsel for theapplicant. 
None fo. the rpordézitS. 

List it for hearingon 21.2.2000 within 

first five cases as it relates to compassionate 

appointment. 

( L kS bin an Jha ) 	 ( L.R. 1K • Pr as ad ) 
MJS. 	 Menber (j) 	 mbe (A) 

28/21.2.20.00 	Sb. S.K.Sinha,' oüflsel drthe applicant. 

None for the respondents. 

Let it be listed for bearing on 7.3.2000. 

within first-five cases. If nobody appears 

op behalf of respondents on that date, this OA will 

be disposed of on the basis of materials on record. 

( P 
AKJ 	(L.1HA) 	 (i.RJ(.PRASAD). 

MErBLR(J) 	 1'E1Ea(A) 

25/7 ,3,2000 	None for the parties. 

List it for hearing on 4.4.2000 

AIGJ 	(L.JHA) 	 (L.R.K.PRASAD) 
MEMBER(J) 	 MMBER(A) 
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41/27.9.2001 	None for the parties, 

i..ist it for hearing on 11.12.2001. 

SKS 	 ( L. Hmingliana )/M(A) (1ekshnn Jhä )/M(J .  

4___ 

1112.01 	 : 
The item is ..ca-lled out. No- one 

appears 	for the applicant. shri G.K.Agrawal, 

learned Additional Standing counsel appeari 
for the official respondents. The matter is of the 
year 1996. By looking into the previous order 
sheets, it also transpires that on svera1 
(x'casions no-one had cared to appear on 

/---. behalf of the applicant. Any way, by way of 
.;. 	l5st chance, let it be listed on 24.12.2001 and 	.41 

if on that date no -one appears for the applicant, 

it may be presued that the applicant ha 
perhaps lost interest in pursuing the matter 
and in that light nedes.sary order 	hall be passed..- 

in sin Neelam) L.R.K.aad) 	 - 
MA) 

	

43/24,12,2001 : 	None for the applicant. 
Mr. G.KJgazwal, 	C for the respondents, 
No-one appa's for the applicant áain. CD 

to the oeeted,11.j2.2OQ1 this 

0.A, is dismissed foLd default. T.e M.A,No.172 
10 of 1996 also star1s disposed of.— 

skJ 	 - 	 (La.*ingiana) 

. 	
- / 
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Aft 

30/4.4 .2 000 	.Nqne .for the parties.. 	 - 

	

List it fox hearing on 3.5.2000 	. 

V(L.HMINGLIANA) AKJ. 	 / (L.jp) 
tIEMBER(A) MEMBER(J) 

r C 

31/3.5.2000 	Sh. S.K.Sinha, counsel for the applicant. 

None for the respondents. 

List it for' hãring on 4.7.2000 with 

1-5 cases , as it iscompassiônate appointment 
case . 

H 	:± , .j• ••• 	. 

\ 	. 

AKJ 	(L.FIMINGLIANA). 	• (L..JHJ) 
MEMBE'R(A)°' 

'32/04.07.2000 * Noneappea 	on beh1f of the appii&nt 

Shri G 	2arWa?1,ASC for the respondents. 

Let it be listed on 04.09.2000 for hearing. 

H 	
Skj 	(L.-R. K. ?rs ad)/M (A) ($.Nai:ayan.)/V.C. 

4.9.2000 

CM List it 	for hearin-g on 	27.9.2000. 

Q 2:;z9 •• 	• 

(L.Hmigliana) 	•• (L.Jha) 
MJ) 

34./ 27.9.2000. 

For want of time, hearing is adjourned to 23.11.2000. 

I/ 
fcBs/ ,L. 	H11IJGLIANM) (S. NAYAcJ) 

IIEMBER 	(A) VICE-CHAIRNAN 



35/2  
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3.11.2000 	For, want, .of D..., iit if.6r hearing. 
on10.1.2001.. 

Prasad 
Menber (A) 

36/10.01.2001 	For want of time, list it for hearir 

6on01,2001. 

	

ngliana) '. 	(i.. Jha 
RK/ Member.(A) 	 Member(J) 

••••••••••••••••••••• 
37/300120 1 	- For want of time, hearing is adjourned to 

5,3,2001. ••••• 	

( L. J(J) 

38/5h. 2001 . . 	 Fcr want ,Of.:D.B., 11$ itf or. ..earing 
I. . 	. 	 on 20. 4. 2001, 
...- 	

•• ...... 
- 	. 	

,• 	(L.ingiiana )/M(A) 

i39/20.64.2001 	Shri S.K. •Sin ,.: coune1. for the applicant. . 
I . 	None for the respondents. 	 • 

I  

I 	

* 

A5  a lat chance, list it for hearing on 20.07.2001. 

(LMILIRK/ 	 . HNGANA)/MA) 

 

(L. JHA)/M(J) 

40/20.7.2001 	 For want of D.BS,' 'ijst it on 27.9 .2001 
. : for hearing, 

SKS 

	-- 

Hm1ng1ia )/M(A) 


